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(c) if so, the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBI'\.N DEVELO?MENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P.K. 
THUNGON) (a) to (d). Funds allccated to 
Madhya Pradsh for Amrit Dhara, Jeevan 
Dhara and small Irngallc:" sche,"-'''<' werP. 
RS.59.56 crores. RS.67.31 Crores and Rs. 
93.59 crores during 1991 -92, 1992-93 and 
1993-94 respectively. 

[EnglIsh] 
Sardar Sarovar Project 

1320. SHRI MANORANJAN 
BHAKTA: Will the Minister of WATER RE-
SOURCES be pleased to state. 

(a) whether the aft; nllon of the Govern-
ment has been drawn to the press reports 
regarding the observation nade by a'l inter-
national human nghts panel for tallure to 
curb violations in connection With the contro-
versial Sardar Sarovar ProJecl 10 the 
Narmada Valley: and 

(b) If so, reac.llon of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP.K. 
THUNGON) (a) Yes, ':;1(, 

. (b) Narmada Water DI$putes T';bunal 
has laid down quidehnes for resettlement of 
project affected people of Sardar Sarovar 
Project taking into account the traditional 
nghts of the tribals. The concerned State 
Govemments have offered much more 
liberalised resettlement & rehabilitatIOn pack-

ages to the proje::t affected people with a 
view to improving their standard of living and 
quality of life. The relocation of tribals is fully 
justified in the interest of public purpose and 
national economiC development. Water 
Resources Development programes are 
being taken up With a view to fufilling the 
b~sic nghts of human Individuals to develop-
ment. There is. \1l.!H~fore, no violation (.} 
human rights in Sardar Sarovar Project. 
Attempts were being made to mislead the 
people both within India and abroad by 
alleging police excessess and forcible evic-
lion of the project affected people. The 
factual position With regard to several Inci-
dents so far occurred has been given wide 
publiCity abroad through Indian MiSSions 
abroad to dispel misgivings among the Inter-
nation21 community 

Deaths Due Ie, Cradle Sheme in Tamil 
Nadu 

1321. SHRI K. RAMAMURTHEE: 
TINDIVANAM: Will the Minister of WEL-
fARE be pleased to state' 

(a) whether II has come to the nollce of 
the Government Ihal many children laken 
care oi under Ine cradle scheme by the 
Tamilnadu Government. have died, 

(b) if so, whelher Ihe Government have 
ascertained the reason for the death of 
these children; 

(c) if so, 111 • details thereof; and 

(d) the acllon taken/proposed by the 
Govemment in thiS regard? 

THE MINISTER OF WELFARE (SHRI 
SITARAM KESARI) : (a) Yes Sir, The Gov-
emmen! 01 Tamil Nac.) 'lave launched a 
Scheme to curb the evil practice of Female 
Infanticide in Salem Dc'\Irict, for taking care 




